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CENTRAL ADMIMETRATIVS TRIBU^mL ALLAH/^BAD
i

CIR.CUIT BENCH 

LUCKNOW

T .A . 7/88

(R .C .A . No. 229/82)

Union of India Applicant.

versus

A .R . Khan Respondent.

Hon. Mr. Justice U .C , Srivastava, V .C . 
Hon. Mr. A ,B . Gorthi^ Aidm. Member.

(Hon. Mr. Justice U ,C . Srivastava)

*“,gainst minor punishment awarded to the 

applicant withholding 3 passes/ the applicant filed  

the Civil Suit'which decreed. Against the Suit, the 

Railway Administration filed  appeal before the District 

Judge, which, because of the change of law, has been 

; I transferred to this Tribunal. During the pendency of

this case, the opposite party v/ho was the p la in tiff , 

i has retired, with the result that he can no longer

; u tilize  those three passes,

i  2. In view of these subsequent developments, not

only the appeal as well as the relief which was granted
1

to the applicant who succeeded in establishing his 

case before the Civil Court, has becom.e infructuous,

. Accordingly, with the above observation regarding the 

: suecess'^and f.ailure of the parties, the application is

dismissed as infructuous. Ho order as to costs.

V-C.

Lucknow Dated: 5 .3 ,9 1 ,
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CS:;TR.^^ AD’GNI?:TR.-vTIVi: TRIBUM?^.^ ALL/^HAB;-©

CLnCUIT 32NCH 
Lucic^ov;

T .A . 7 /88

(R*C.A . Ko. 229/82)

,/m  Union of India , Applicant.

versus

A .A . Khan RecDondant.

Hon. Mr. Justice U .C , Sri\rastava, V.C. 
Kon. Mr. A .B . Gorthi, A.dm. Member.

(Hon. Mr. Justice U .C . f^rivar-tava)

' gainst minor punishmapC awarded to the 

applic-nt withholding 3 passes, the applicant filed  

the Civil Suit vjhic'*' decreed. Against the 3uit/ the 

Rail-way -.dmini strati on filed  apoeal before the District 

Judge, which, becau::e of the change of law, has been 

transferred to this Tribunal. During the pendency of 

this case, the oppo.site party who v;a" the p la in tiff , 

har- retired, with the r'-sult that he can no longer ^

u tilize  those three passer.
j ■ ■ .\ ̂

2. In view of these subsequent developments, not 

only the appeal as v’ell ar- the relief which v;as granted 

to the ap'olicant who succ@eded in establishing his 

, case before the Civil Court, has become infructuous.

A.ccordingly, v.'ith the above observation regarding the 

success-and fa ilu re  of the parties, the application is 

dismissed as infructuous. No order as to costs.

ejrettlt Beneh. Lucknew. '
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ry. Form nc 385 
tlECEM'l FOR PAYMENT TO GOVERNMENT

iForm no I , Chaptat 111, Paragraph 26 Financiai 
handbook. Volume V, Part I)

f Y  I Receipt N o -------- ^

____Date \

i=» — n “  "  ds
n \J i (  /— ■

D e C .d w r n en t a n d  o H i

Koa, ^ed from

le surtCZiSRs._I I

■n ac<̂ î-J of

ugh General^if^na'ger, Northern Railway, 

elhi. ”■ D ef e nda nt -Appe 11a nt

Versus

ajor son of lal*© Abdul Sa't'tar Khan 

0.129 Bashiratganj, Lucknow,

— PlBintiff-Kespondent

R .A . No. of 1982

g : '  • = ^ -
E D Signature of^l^ ^ernmenl Servanl 

granting he receipt.

lasJiier or Accountant.

T

luit : Suit for Declaration 

)f suit : Rs.100C/“

>aid : Rs.50/-

/

II . (a) Nature of App al ; Apptal against the decree and

judgment dated 5 0 .3 .6 2  passed/'

by Ilird Addl. Munsif in

^ .S .  No.541/79 entitled 

'AbdulRahman Khan Vs. Union of 

Ind ia . *.

(b) Valuation of Appeal : Rs,1000/°

(c) Court fee paid : Rs.30/-

GIVIL AP£Ba L under SEC.Q6 of the Code of Civil 

Procedure against the decree anc .iuafiinent dated 30.3*62
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passed by Sri E . Kumar IIIrd.Addl. Munsif In K .S . 

No,541/79 entitled Abdul Eehioan Khan Vs. Union of 

India on the following amongst other grounds:-
i

G R 0 U R I) S :

A) Because the learned Munsif acted illegally and

contrary to the facts of the case in decreeing the
/

suit.

B) Because the finding of the learned Munsif is perverse,

\

C) Because the learned Munsif acted i l le ^ ily  in holding 

that the stoppage of Passes is i l l e ^ l  ignoring the 

fact that it is not justifiable.

D) Because the learned Munsif acted illegally in not

holding that the suit is bad for want of notice u/s 80

C .P .C . ignoring the fact that the paper produced does 

not show to whom it was addressed,

E) Because the learned Munsif acted illegally in ignoring
I

the fact that the suit is bad for non“ joinder of the 

party whose orders were challenged.

P) Because the suit is illegal and bad.

WHEREFORE it is most respectfully prayed that the 

appeal be admitted and after hearing the parties,
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the appeal be allowed and the plaintiff's suit be 

dismissed with costs thi'oughout.

V

( K.C. Jauhari) 

Northern Ra ilway ,Adifocate

Counsel for the Appellant

Y

N.B. My vakalatnama is on lower court's 

file . .

' ^

( K.C. Jauhari) 

northern Railway Advocate 

Counsel for theAppellant.

' 7
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l O H g .  COURT OF DISTRICT JTIDftB LUCKNOW.

UNION OP INDIA " itEFBIIANT

VERSUS

ABDUl HEHMAN KHAN

IB&ISTiglED ADDRESS OF THE APPELLANT

M

UNION OF INDIA THROUGH GENERAL MANAGER,' 

N. ELY, BARODA HOUSE, NEW DELHI,

ABDUL REHMAN to N  MAJOR SON OF tA3}E •• 

a£d 1IL_ SATTAR OF HOUSE NO.129

BASHIELATMn J , LUCKNOW.

-V, ,

LUCKNOW DATED 

JULY f*̂ , 1982

COUNSEL FOR THE APPELUNT

-
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'■‘-v

I

\JjTIX©to 0T\cbu2|

- 2)

V i

bdixSL Ri^*vvM3-'V\ *1̂

j r p .  i-- -i 8 M

■' Y "

° y n - l U  »JU .V L^  ^ s h A  C j^ - I I v

_ M  t^sWdb 'WC!^ c,<2'Ajv<S:^ “Soi' t^-'^’ S o u ^ v ^ y '

t v W . e A  - S L „  ^

i i i ,  i  ^  -  

,  A-  s W A V .

C c 5 ^

I ^  W  >Jb ^

^  ' 7 .

f\
I

s

^tlC iî -i
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IM THE COURT OF THE M S I F  SOUTF^ LUCKNQVI.

Abdul Kahman Khan aged about S /0  Late Sri'

Abdul''Sattar Khan R/O H.No. 129, BasMrat-

Ganj Lucknow, .............Plaintiff
I

* , h 
‘ ‘ .. Versus

Union of India 'through the General Manager

Northern Raiivvay, Baroda House, Ney>/ Delhii ,

' ..............Defen debt,

SUIT FOR DECLARATION.

}

The Plaintiff begs to state as under;-

1, That the plaintiff is employed as Shunter Grade’A ’

under the Loco,. Foreman, Alambagh, Lucknow in the North­

ern Railway, ' ]

2 . That vi/hile the p laintiff  was working on the postc^ 

DSL A "sstt, Driverise.»«^all of*-sudden informed by his 

Loco Foreman, Northern Railway Alambagh, Lucknow on 

2 ,9 .7 5  that he'was'placed 'under suspension vdth effect

from 1 6 .8 .7 5  -as-, per orders, of the Senior Divisional .,

Mechgnical Engineer Northern Fiailway Lucknow, He v̂ as 

further -informed that proper order of suspension V \ / i l l

, f o l l o w .

■■ It
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3 ,.  '/.That after avjaiting a long the plaintiff  by v̂ /ay of 

an application dated 6 /8 .1 1 ,7 5  requested the Loco Foreman 

Northern Railway^ Alambagh Luclc.novs/. to furnish the proper  ̂ ■ 

order of his susf)ension and let him know his fault to ena- 

ble him to prefer' an- appeal' as, required underDepartmental 

Rules but that yeilded no’ result,

4 , That thereafter-on 1 7 /18 .1 2 .7 5  the p la in tiff  preferr­

ed a representation to the Senior Divisional' Mechanical 

Engineer, Northern Railv^ay, LucknoV'/ Complaining that no 

charge sheet vjas served on'him .and that he was not being.
'I

paid his subsistence allowance but that too yeilded no 

result,

5, That after a long time the plaintiff was served with 

an order No. PX/6A/LKO/2/76 dated 1 0 / U , 2 . 7 6  passed by the 

Senior Divisional Mechanical Engineer, Northern Railway 

Lucknow vi/hereby he was placed under suspension with effect 

from 1 2 .8 ,7 5 ,

—̂ That on"“tiTC- '̂a.iiG dato i .  e . Lhu Smilor 

± ^ dl it?r:hdnicQl Engirfteor^ MoJ_tia^xn

uhor oibyfQî lf r i m tui.

Jr^rCT^. . ' ■ '

^  That on the same date i . e .  1 1 .2 .7 6  the Senior Div i-

s i o n a l  Mechanical Engin er, Northern Railway, Lucknow by

his order Nq . P X /6 A /1X0/2/76 dated 11 .2 .76  renoked the

> ■ , 
said order of plaintiff*.,suspension.

That thereafter the p laintiff  was served with a ; 

Memorandum of charge sheet bearing Ho. P X /6A /LK 0/2 /76  

.dateS'̂  ̂1 3 /1 6 .2 ,7 6  issued by the Senior Divisional Mechanic^

. . . .  3
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Engineer, Northern Railway, Lucknow for major penalty and 

in that a charge of nilconduct for putting the wrong time 

in  the call book of 1 2 .8 .7 6  served by Shri A.Joseph call 

Man was levelled against the p laintiff . By this charge

sheet the plaintiff  was called upon to submit the written 

statement of i?his defence,

8. That in the said charge, sheet it was mentioned that 

an enquiry was proposed to be held into thecharge under 

Rule 9 of the Railway Servants Discipline and Appeal Rules

1968.

9 , That along with the aforesaid memorandum charge sheet 

there was a list of documents (Annexure I I I )  by which and

a list of witnesses (Annexure IV ) by whom the said charge 

was proposed to be substantiated in the enquiry.

10. That the report of the Senior Loco Inspector, Lucknow

bearing No. P/Loco Diesal/LKO/76 dated 5 .2 .7 6  was the docu­

ment by which and S/Shri R.S.Sharma driver Loco Shed, LKD

and Anthoney Joseph, Call Man Loco Shed Lucknow were the

witnesses by whom the aforesaid charge,was proposed to be 

substantiated in the enquiry.^

11, That sinc4.the aforesaid charge sheet was not accomp-

^  / ■
^ained by the evidence upon, the p laintiff  was handi-

cap^^ed in submitting the written statement of his defence 

and as such be by way. of an application dated^^;1^4.76/t, 

demanded anj/acc-ess to the following documents

(1)

(2)

(3)

(4)

S .L . I .  LKO’ S letter as mentioned in Annexure 

I I I  of the charge sheet dated 1 3 /1 6 .3 .7 6 .

Statement of Sri R.S.Sharma, driver Loco Shed 

Lucknow,

Statement of Shri A,Joseph, Call Man Loco 

Shed Lucknow,

Call Book dated 1 2 .8 .7 5  served by Shri A., 

Joseph Call Ivlan.



X

-• 5" •-

against the said charge.

*Vfc.O

16, That since in the absence of documents asked for

. \ir-̂
the plaintiff V\/as handicapped in submitting^written 

statement of his defence, he informed the Senior Divisional' 

Mechanical Engineer N.R, Lucknovj about ,the same vide bis 

application dated 25 ,10 ,77 .

17, That the Senior Divisional Mechanical Engineer N .R , 

LKO treA-ted the aforesaid application dated 25 ,10 .77  as 

defence reply of the p laintiff  and relying upon the docum­

ents not supplied to the p laintiff  passed final order 

P X /6A /LK 0/2 /76  dated 5 .1 2 .7 7  where by six sets of his pass- 

es vi/ere witheld vdthout holding any enquiry. In the said 

order the Senior Divisional Mechanical Engineer N .R . LKO

mentioned that no document has to be shown to the plaintiff 

in the charge sheet issued for the minor penalty.

18, That aggrieved by the above order the plaintiff 

prefe3fired an pppeal dated 1 5 ,1 .7 8  to the Divisional 

Superintendent Northern Railway Lucknovj and challenged the- 

validity of the puesihment order on various grounds but 

that authority without takin-g a judicious view of the 

points raised held the plaintiff guilty of charge but 

reduced the punishment of witholding of six sets of passes 

to three sets vide his order No,E/Appeal/l66l7 dated 18.4.7®

 ̂ 19 , That the order- of the plaintiffisuspension and the

order of punishment as confirmed in appeal are illegal , 

for the follwoing reasons

({aj At all the stage the appellant, despite his repeated 

requests, was not afforded reasonable opportunity of

defence to meet the chai^ges and to prove his innoc­

ence,

I b J The allegations and the contention of Sr. Anthony

Joseph call man has been accepted as correct at the 

back of appellant v^/ithout affording him a reasonably

opportunity of rebuttal, which fact is not on l̂y :?■
___-V
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p

against the principles of natural justice but also 

against the instru^ctions contained in Railway Board 

Circular No. E(D8A) 62 RG-68 da ted 27 .7 .63«

(c) It  has wrongly been accepted as correct that Srt

R.S.Sharma, v;ho allegedly resid­

es at a distance coverable by a Cyclist w itM n  

h r s . ,  gave the same timings in the Call Book as wa-s- 

given by the appellant a®<tno opportunity to rebut 

this fact was given to him.

(d) No material was availabel op record to show that as 

to v\/hose residence (R.S.Sharma) or the appellant 

the Call f/ian (Sri Anthony Joseph) visited first

fo for the service of the Call Book. I t  can also be

said that Sri ^nthony Joseph visited the residence 

of Shri Sharma first and thereafter to appellant's 

residence,

(e) I t  has wrongly been held by the learned Sr.DME LKO 

that in cases vi/here the charge sheets for minor! 

penalty have, been issued, it is not obligatory to 

grant an access of the documents relied upon to the 

delinguent. In this connection, it is submitted 

that rule 11(a) of DSA Rules 1968 itse lf  provides 

that the disciplinary authority is bound to give

to the Railv\;ay servant a reasonable opportunity of 

making representation against the proposal. The

- word reas'onable opportunity as used in the rules

means imply that the opportunity , ôf defence is
' ■ V''

to be given on the principles of Natural Justice,

■ which covers the inspection of documents also by

the delinguent Railway servant.
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20* That thG c&ilss of 3 ction  accrued to th© plaintiff 

against the defendant at Hazrat Ganj , ward ijlazrat^nj LKO

where the impugned orders were passed, on 2 . 9 . 7 ^  when the

lo/„ ^  1 O /, A o 'y'?
p l a i n t i f f  V\fas^againfcc p l a c e d  u n d e i  s u s p e n i o n ,  on l ^ / _ 6 , 2,77

vjhen the charge , sheet was i(iss^<ed, thereafter on various

dates when the illegalites and irregularities were committed

in the enquiry and lastly on 18 .4 .78  when the order in

appeal against the punishment order was passed.

21. That the valuation of thEs suit for the purposes , 

of jusrrsdiction as court fee is Rs. 100Q /::L- ^!^ic li' the 

reauisite cort fee of Bs. 30^ has been paid.

^̂■2.

(a)

That the plaintiff prays for the following reliefs :

That a decree djdiaring/the order of the plaintiif^  

Suspension and the order of as punishment as modifi' 

ed in appeal are veid, illegal and unconstiutional, 

he passed in favour of the pla ntiff and againt 

the defendant.
>•

(b) That the costs of the suit be awarded to the 

plaintiff  against the defendant.

(c) That any other relief which this Hon’ble court may 

deed fit the circumstances of the case be also 

awarded to the p laintiff  against defendant,

, '  I L ^  Plaintiff

y ' £ R i E l £ £ i I i a N

I the above named plaintiff do hereby verify that
u— *—

the contents___of^ras I j p  18/ a ^ o r r e c t  to my knowledge 

a those of paras 1 ^  to 22 are corrpct to my belief .

v-w- '
Signed verified on ^withifo the ct.vil Court

premises at Lucknovj. 

Dated, W  J  ^  .

P laintiff  *

■' ) ■f

A
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B I  T H a  C OU R T  'OF I V A lD IT IO ^ iA L

<

S r i  A b d u l  H a h m a n  K h a n

V e r s u s

U n i o n  o f  I n e d a  t h r o u g h  the 

G e n l ,  M a n a g e r ,
B a r o d a  H o u s e ,

H  e'w D e l h i  • -

P l a i n t i f f .

]>efen dents.

:d,S. N o .  5 4 1  o f  1 9 7 3  

F ^ F  2 7 . 1 1 . 8 0

5 . 1 2 . 8 0

W r i t t e n  S t a t e m e n t  o n  b e h a l f  o f  the d e f e n d e n t :-

p a r a  1  : T h e  C o n t e n t s  o f  p a ^ a  1  a r e  n o t  d e n i e d ,

p a r a  2 : T h e  c o n t e n t s  o f  p a r a  2 are. n o t  a.dmitted as,

a l l e g e d .  I t  is a d m i t t e d  t h a t  the p l a i n t i f f  

t-jas put u n d e r  s u s p e n s i o n  X'jhich t o o k  effect- 

f r o m  1 6 . 8 , 7 5 #

P a r a  3 : D e n i e d ,

P a r a  4  :; D e n i e d ,

P a r a  5 : The c o n t e n t s  o f  the p a r a  2 a r e  n o t  a d m i t t e d

i n  t h e  w a y  t h e y  are a l l e g e d .  P l e a s e  see t h e

a d d i t i o n a l  p l e a s .

P a r a  6 i T h e  c o n t e n t s  of the p a r a  6 of t h e  p l a i n t  a r e

Cj(51>Vw  c

n o t  c l e a r  a n d  as s u c h ^ n o t  b e  r e p l i e d ,

P a r a  7 : T h e  c o n t e n t s  o f  p a r a  7 a r e  not d e n i e d ,

P a r a  8 : T h e  c o n t e n t s  o f  p a r a  8 a p e  not d e n i e d .  o/
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( 2 )

p a r a  8 : (As w r i t t e n  in the c o p y  o f  t h e  p l a i n t  b y  t h e

p l a i n t i f f , )

T h e  c o n t e n t s  o f  p a r a  8 u n d e r  r e p l y  a r e  n o t  

denied,

p a r a  9  ̂ : T he c o n t e n t s  o f  i)ara 9 a r e  n o t  d e n i e d  b u t  i t

is s u b m i t t e d  t h a t  t h e r e  w e r e  lY I n a e x u r e s  along' 

w i t h  t h e  c h a r g e  sheet* 

p a r a  10* : .The c o n t e n t s  of p a r a  lo are n o t  d e n i e d ,

p a r a  il ; T h e  c o n t e n t s  of  p a r a  1 1  a r e  d e n i e d ,

P a r a  12 : T h e  c o n t e n t s  o f  p a r a  12 a r e  d e n i e d  s u b j e c t  to

the A d d i t i o n a l  p l e a s ,

P a r a  13, : T h e  c o n t e n t s  o f  p a r a  13 a r e  d e n i e d ,

p a r a  14, : T h e  c o n t e n t s  o f  p a r a  14 a r e  d e n i e d ,

s. . '
P a r a  15* : T h e  c o n t e n t s  o f  p a r a  15 are d e n i e d ,

para' 16. j T h e  c o n t e n t s  of p a r a  16 a r e  denied*,

P a r a  17, : T h e  c o n t e n t s  of p a r a  17 a r e  d e n i e d ,

p a r a  18, ; I t  is not d e n i e d  that the p l a i n t i f f  p r e f e r r e d

a n  a p p e a l ,  

p a r a  19* : D e n i e d ,

p a r a  2 0 ,  : D e n i e d ,

p a r a  21, ; D e n i e d .  T h e  p l a i n t i f f  has i n t e n t i o n a l l y  u n d e r

v a l u e d  the s u i t #

P a r a  22, ; D e n i e d .  T-he p l a i n t i f f ' s  suit is l i a b l e  to b e

d i s m i s s e d  w i t h  c o s t s .

A D p m O l i a .  P L K iiS .

. p a r a  2 3 ,  i T h a t  the p l a i n t i f f’s s u i t  is b a d  a n d  not mantaiii’ 

a b l e  o n  a/c of t h e  f a c t  t h a t  the defen d e n t  w a s

n o t  s e r v e d  w i t h  n o t i c e  u n d e r  s e c t i o n  8 0 G . P , 0 ,

, « , • « c>/
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p a r a  24,

, p a r a  2 5 .

( 3 )

T h a t  t h e  p l a i n t i f f s *  s u i t  is l i a b l e  to  b e  d i s m i s s e d  

o n  a/c o f  t h e  f a c t  a l s o  t h a t  t h e  s u s p e n s i o n  is not 

a  ’p u n i s h m e n t’.

T h a t  the p l a i n t i f f s '  s u i t  is l i a b l e  t o  b e  d i s m i s s e d  

f o r  n o n - j o i n d e r  o f  the n e c e s s a r y  p a r t i e s  i,e, ■ 

S e n i o r  D i v i s i o n a l  M e c h a n i c a l  E n g i n e e r  w h o s e  o r d e r

i s  s o u g h t  to b e  set as i d e ,

p a r a  26* ; T h a t  t h e  o r d e r  i m p u n g e d  w a s  p a s s e d  a c c o r d i n g  ^o

t h e  s t a t u t a r y  p r o v i s i o n s  l a i d  d o w n  i n  r u l e s ,

p a r a  2 7 ,  j T h a t  t h e  p l a i n t i f f  w a s  g i v e n  a l l  t h e  r e a s o n a b l e

f a c i l i t i e s  f o r  the p r e p a r a t i o n  of  his def e n c e ,

P a r a  28, ; T h a t  the s t a t e m e n t  of S r i  R,-S, S h a r m a  D r i v e r -

L u c k n o w  was n o t  o b t a i n e d  a n d  a s  s u c h  t h e  q u e s t i o n  

of  not s u p p l y i n g  the sa m e  does n o t  a r i s e  a t  all. 

A l l  t h e  r e b e d  u p o n  d o c u m e n t s  w e r e  s u p p l i e d  t o  

' the p l a i n t i f f *  

p a r a  2 9 ,  s T h a t  the S e n i o r  D i v i s i o n a l  M e c h a n i c a l  E n g i n e e r -  

N . R . - L K O  a f t e r  c o n s i d e r i n g  a l l  the d o c u m e n t s  

i n c l u d i n g  d e f e n c e  r e p l y  t o o k  a l e n i e n t  v i e w  a n d

a w a r d e d  a m i n o r  p e n a l t y  o f  S t o p p a g e  of 6

o f  p a s s e s  w h i c h  w a s  r e d u c e d  b y  t h e  a p p e l l a t e

a u t h o r i t y  to the t h r e e  se t s  o f  p a s s e s *

P a r a  30, ; T h a t  the p l a i n t i f f s’ suit  is not m a i .itainable

a n d  i l l e g a l .

G o n t d * , # . 4 /“



K

1
X

<

V.'

( 4  )

p a r a  31, : U n d e r  t h e  circurastances s t a t e d  a b o v e . t h e

plaintii?f's suit is l i a b l e  to b e  d i s m i s s e d  

u d t h  costs, I

D i v i s i o n a l  s d w a y  M a n a g e r ,  

l o r t h e r n  R a i l w a y ,

Luckn.ovj,

for and On behalf of Union of I n d i a ,

I S R I F I C A T I O I

I, A j i t  K i s h o r e , ' S e n i o r  D i v i s i o n a l  M e c h a n i c a l  E^ngineer, 

l o r t h e r n  RailiAjay, L u c k n o w  do h e r e b y  v e r i f y  t h a t  t h e  c o n t e n t s  

o f  this w r i t t e n  S t a t e m e n t  are b a s e d  o n  the i n f o m a t i o n  

d e r i v e d  f r o m  © f f i c i a l  r e c o r d s  m a i n t a i n e d  in  due c o u r s e  of 

b u s i n e s s  a n d  l e g a l  a d v i c e  b e l i e v e d  b y  m e  to, be true.

S i g n e d  a n d ' V e r i f i e d  on 

i n  m y  O f f i c e ,  at Lucknoiv.

day o f  l o v e m b e r  1 9 8 0

( AJiT lasHOPJ; ) .

S e n i o r  D i v i s i o n a l v M e c h a n i c a l  E n g i n e e r s  

. Luckao'^'^.
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Ab6-’ 1̂ Hanifian 'Chaĵ

Trpv''vi-'

. .  P la in M :?

De:'-i3d«iv^

:'Ia S; 14.<1.1981

A r P I I O i U I U i :  t ) / j  6  R  1 7

ibp P l a i n - f^pnllcpa'’ bFf;;3 *'o :''‘ a‘’'e  nadfr :-

1 ,  b;;'' ir:aover'**aro f -'i* e a ; p l i c a “ '  ̂ ^'o me'r’-i.}n
t

1̂ 1 '■■■e plpi"’’’ '“ ip - ■/l'^ F 0 /  : 8 0 wâ :' Ken*'

'*‘ h r  D a ' ■*' f iA '  " b  i ' '  - ' e r Y ^  .

2. ■ I- i-
xna-' ID “nr ereis’- "13  r i ■ i '̂ nroe‘̂ :̂ m T  'ha;'

''he ’jllu ’-lrig ai:iengine}'' oe ali-"‘'6’!̂ -'v bf̂  raâ c- in '‘he 

plalr^'*.

A  i ' i  1  i ' j  D  H  S  1 :

( aj i'olltliivln g paj/a be a(3ofc a« Paia 19-ii 'ne 

rlair- .̂

1 9-A. -̂ â̂  ’"b.f: rioHae câ 'ea 5 ,2 .B 7  9 J/8 80

licX'7’â  "o ''ne r" ■', i’'hlch bar been

reiYec,
f . s •. 2
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(b) ibe v a ’ifica^ioE in the plaiir ’̂ be al-so allo\’?ed to be 

' eai md e6, as g orcli ng ly .

<

IH lH l ’iRI, i’̂‘ is ptpayed b̂â ' ^be above gm^dinmt be 

allo^ e6 ■•0 be made in theplaiflfc. ' > ^

w m m i  ■ ■ .  .  /  ' ■

DA'^I) : 14.4.138 1. ^  _
.  ̂ v u im m  -

1 5 'Ui6 abov0iaiTied Plain'^iif -spplican^ do hereby 

verify ^ha”̂ '̂ •he aontffits of paras 1, 2 apd anmdmea^s 

(a) and (b) are eorree"^ my kao^ledf-e,

Sigaed andveaEeci this l # h .  d?^ of April, 1981 

>i^hin -̂be Civil Ooiir'' Preiii;^e3 &: Diokno-'Wi

LU3KKJ?:

' Ai 3) : 14„ 4.1981,^ 'PLilfiilff- APPLIOiii
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3^0 1.1

sH .  jThat yesterday the defendant no.l has
' i

Passed bj possession of the shop to defendant no. 2 ' 

and 3. ^

I

1 5 . ’ that the p la in tiff  is entitled to possess­

ion of t^ shop.

16 . That the c^fse of action accnaed on 24th 

December^ 1975 when the defendant no,1 forcibly 

disposSv^ed the p l a i n t i :^  from the shop in question 

at Miinal^d, ‘'Fard Yahiagan.j, Lucknow, within the 

j ^ H s d i ^ n  of this Hon’ble Court.

;

1 7 . ’^T h a t  the valuation of the suit for ,th'e 

purPos^lPcourt fee and"^jurisdiction is R s .607/32 

heins m  year’s rent, on vjhich a ceoirt fee of 

been paid being one 'half o f Rs. ^ , 7 5  

i . e .  fee tayable on R s .6o7 . 32.

4

1g. jThat the p la in tiff  prays that a decree

be passedin favour of the plaintiff  and against 

the d e fe n ^ts  for thf^shop in .suit u /s  9 of specific 

Relief Ac|i#ith costs.

Dated; ^ O t h  May, 1975.

P laintiff . 

Counsel for the p laintiff .A

') Verific tion:

T '

I, the p,aintiff do hereby verify that the 

contents paragraphs 1 to 1 3 are true to my per­
sonal knMedf^e and those of paras 14 to 17 are be­
lieved  by De to be tn\e. Signed and verified this 
29/30th cla3 of Fa-y, 1 ^ 5  in the Court compound at 

Lucknox^r.'1

1
P Ia in tiff .




